
OFFICE OF THE DISTRICT JUDGE, DEHRADUN 

Order No. 121/2021  Dated:  02.05.2021 

In the light of Notification No. 163/UHC/Admn.B/2021 dated 01.05.2021 issued 

by the Hon’ble High Court of Uttarakhand, Nainital  following arrangement is hereby 

made for work relating to Remand, Bail and the matters of extreme urgency. 

1. The District Court, Dehradun and all the outlying courts of the Judgeship will 

remain close from 03.05.2021 to 15.05.2021 and will resume work from 

17.05.2021, as per the Notification dated 01.05.2021. 

 

2. During the aforesaid period (03.05.2021 to 15.05.2021), only work relating to 

remand and bail will be done, as is done on holidays. For this purpose the Chief 

Judicial Magistrate, Dehradun has already deputed Magistrates for headquarters 

and outlying courts of the Judgeship vide his order dated 20.10.2020 and 

17.04.2021. 

 

3. Where due to extreme urgency arising from extraordinary circumstances and the 

hearing of the matter cannot wait till 17.05.2021, the concerned advocates may 

send their requests for hearing the matter through e-mail to the e-mail address of 

concerned court. Email addresses have been given on the official website of 

District Court, Dehradun. It shall be necessary that the concerned advocates 

should submit their request alongwith details of the facts of the case, justifying the 

extraordinary circumstances that the matter be taken up, despite the courts being 

closed. The urgency of matter shall be decided by the District Judge Dehradun in 

view of above mentioned Notification of the Hon’ble High Court.    

 

4. For queries, relating to extreme urgent matters, the advocates may contact Sri 

Ashutosh Mishra, V Additional District & Sessions Judge, Dehradun on his 

official Mobile No. 9456592151 and email address ashutosh.m@aij.gov.in, 

whereas matters related to different courts should be presented before the 

concerned court through email address of that particular court. Email received on 

ashutosh.m@aij.gov.in  would not be entertained for case purpose. 

 

5. Incase any person has obtained a bail order and want to submit Surety bonds, his 

advocate may submit bonds online alongwith copy of bail order to the concerned 

court through email with an undertaking that he himself has verified the 

documents and after finding them in order has submitted the bonds. Advocate will 

also undertake to furnish the originals after opening of the courts through 

Dropbox. The date and time of production of sureties through video conferencing 

before the remand magistrate shall be notified in the official website of the district 

court on daily basis. 

                    S/d  (Pradeep Pant) 

     District Judge, 

        Dehradun 
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